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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH o

0.A No.____128 of 1993

DATE OF DECISION_04=03-1993

P.;KaRaVindran - _Abplicanf (s)

;biz:.'_&_efik M, rep,Mr.Dendapandvocate for the Applicant:(s)

Versus

by

Union of India rey by Minie pociodent(s)
stry of Information and Broadcasting and others

Mr.Ajith Prakash rep.SCGSC  Advocate for the Respondent (s)

CORAM :

The Hon'ble Mr..S, PaMukerji, Vice Chairman
| - and S S
The Hon'ble Mr, N Dharmadan, Judicial Member

- Whether Reporters of local papers may be aIIowed to see the Judgement ?yg
To be referred to- the Reporter or not 20

Whether ‘their Lordshlps ‘wish to see the fair copy of the Judgement?‘b

To be circulated to all Benches of the Tribunal ? M

JUDGEMENT
(Hon'ble Mr.N.Tharmadan, Judicial Member)

AWN =

' The applicant is é'membe: 'of the'SCheduled
Caste community. | He was 'abbointed'as Studio Execﬁ;tive
' in the_ All{India Radio as per Annexum-—I order dated
‘8.10.6@. Y&l\amﬂe was selected through the Public Service
| Commission for appo:.ntment as Programme E:xecutive in
'Athe'All' India Radié?"gfter' appointment he was transferred
to Calicut and later posted in the Commercial Broadcast-
ing’_(.&,ﬁri'ce of Trivandrum in the same. capacity on 21.5..‘91 . _' |
The applicant is’ aggrieVed by 'the 'pmmo:i:ion- given to
his junior without _folloﬁing thegRec'ruit.:ment Rules omdh .

the quota earmarked fér the po‘st.\ He filed Annexure-VIII

N . | R | T



: 'u‘g’?"".,“% .

I'd uAv'

2=

| representation before the Director General (znd

respondet) stating all the details and claiming

premotien-earliervto his Junlor. As,the repre sent-

ation though filed on 27.11.91 has not been disposed

of so far, he has filed this application under Section
19 of the Administrative Tribunals Act with the

following prayers:

1) dlrect the respondents to promote the apollcant

as Assistant Station’ Director on a date
prior to Ann.IV and V whereby his juniors
in the catégory of staff Artists have been
promoted and give hlm all consequential
benefits;

ii) declare that the applicant is entitled to
promotion as Bssistant Station Director on
a date prlor to Annexures IV and V when his
juniors in the category'of Staff Artists were,
given promotion;

iii) direct the 2nd respondent to consider amd
dlspose of Annexure-VIII forthwith;

2. At the tzme when the case came up for admission
on 22.1.93 we directed the respondents- counsel to

get details as to whether the representation Annexure-

VIIT is even now peﬁding and what-is the reason

by which it has not been disposed of so far. The

learned counsel didinot £il ”éfény statement 1ndicat-
ing reasons, even though three postings were given

for that purpose.

3. Today, when the éase‘was taken up for admission,g
the ieérned counsel forthe respondeéts also agreed

that the application can be dispeseh of directing the
éeéond respondent to donsider Annexure-VIII represeﬁt-[
ation and pass ordérsion the same, |
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4, Having heard the learned céunsel on both
sides, we are éatisfied that the interest of justi¢e '

requiregi»that', a direétien as pxj-aired fo: in the applicat;

.ion is to be issued in this case. Ihfthis view of

the matter, ‘we admit this application and dispose

he same directing the second respondent to conSidgr

Annexure-VIII xepreseptation filed by the appllcafit ‘

and dispose of the same in accordance with law as
expeditiously as possible at any rate within a period
of two months froh thé daﬁe of reéeipg of a copy of -

this judgment.

5. The application is disposed of on the above

Ines. There is no order as to costse.

AJk,waL’$'93 i§322(*33§
(N.Dharmadan) %' {8.P.Makerji)
Judicial Member Vice Chairman
4-3-93
ks43.



